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CENTRAL ADMINISTRATIVE TR IBUNAL
CALCUTTA BENCH .

Ne. 0A 1390 of 97

" Present : Hon'wle Mr.Justice S.N.Mallick, Vice-Chairman

Hon'ele Mr.S Dassupta, Administrative Memser

NAL INI RANJAN CHAKR ABORTY
| VS
UNION OF INDIA & ORS.

‘Fer the gemplicant : Mr.B.Mukherjee, munssl

,F@r the respondants: Mr,R.K,De, counsel

:Heard on $ 21,1.98 Order on 2 21,1.98
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Heard meth the parties, After hearing the 1d. ‘counsel for
the petitiener and on going'thraugh the materials on record and speci-

“elly in viey of the judement dated 16,711.95 passed by this Trisunal
~in 0A 399 ef 92 metuesn the same parties us 4o not Find any reasen
te admit this gmelicatien fer 5 fresh decision as the patter invelved

in the present application has galrezdy been decided by the afares;id
erder passecd by this Tribunal. On the susmission of the 1ld, ceunsel

for the petitionsr leave is heuever, granted te him te yithdray this

appllcatlmn and te file a Contempt Application if so adv1sed accerding

j.tm lau. The amplicatien is disposed of as withdrayn.
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